IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.104/96 dated : August 7, 96
Between

G. Prasad : Applicant

ane

1. Sr. Divnl., Persemnel Officer
SC Rly., Vijayaweda Divisien
Vijayawada, Krishma (Dist)

2. Divisiemal Rly. Manager
SC Rly., Vijayawada Divisien
Vijayawada, Krishma Dist.

3., Geaneral Manager

SC Rly, Railmilyam

Secunderabad : Hesgpenéents

Ceunsel fer the agplicant i B. Narasimha Sarma
Advecate

Ceunsel fer the receendents : D.F. Paul

SC. fer Railways

CORAM

HON. SRI R. RANGARAJAN, MEMBER (ADMN.)
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on 047967 dated : 7-8-96

Judgement

Orsl erder (eer Hem. Sri R. Rangarajan, Member (Admn.)

Sri 35§9b fer Sri B, Narasimha Sarma fer the sselicant.
Sri D.F, Paul fer respendents,
2. The applicant was appeinted directly as ASM in the
scale ef pay ef Rs.1200-2040 en 1-1iF21988 under Hyderabad
MG Divisien ef Seuth Central Railway. He was subsequently
eremeted te the grade ef %,1400-2300., The asplicant seught
request transfér te Vijaywwada Divisien ef SC Railway, ane

that was accepted By the erder Ne,30/ET.III/94 dated

27-10-1994/14-12-1994 at Aaﬁexure-I. The request transfer

is eréered in terms ef Para-312 ef IREM. At the time eof

his relief frem Hyderasad MG Pivisien, the applicant was

érawing a pay ef R.1520/- in the scale ef R5.1400-2300. He

jeined Vijayawada Divisien en 1-4—1995; At the time of
his jeinimg Vijayawada Diviaiom in the scale of Rs,1200-
2040, his last payiizgﬁgg the Hyderakad Division, at the
time ;f his relimsf, wéé-;ot pretected, He filed a repre-
sentatien dated 30-6-95 ﬁo Respendent-2 fer pretecting his
pay in terms ef Rule 1313(3)(i) of IREC &3 was dene in the
case of the apslicaat im 0A.1252/94 dispesed of wy this
Trikunal em 14-11-1994. It is stated that His representa-
tien in net iiséosed_of y=t.

3. Aggrieved »y the abeve he has filed this OA fer pre-

-tecting his pay when he jeired Vijayawada Divisien in the

acale of pay eof %,1200-2040 in accerdance with rule

1313(a) (ii) (iii) ef IREC Volumeﬁ%&%aﬂd censequential pay-

ment ef arrears,
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4, A reply has eeer filed ir this cenrectien,
Learmed stanéirg ceumsel suemitted that para 604 ef

IREM with ameadment is relevant rule in this case,

Hewever, after seme argumant he agreed that the usual orderg

as m@ﬁégiven im the previeus OAsin the gimilar cases
may we fellswed im this case alse, He furthérifupmittes

that as the representatisn ef the aeelicsnt is serding

with the reseendents, the respendentsmay ee directed te

dispese of the represeatatien ir accerdance with law.

learmed ceunsel fer the applicant has ne eejectien te
dispese of his represeptatien fellewimg the extant rules,
5. In view ef the aweve submissiens the fellewirg
sirection is givenm :

Respomdémt-z sheuld dizpess of the resresentatien
ef the asplicant dated 30-6-1995 in accerdaace with
rules takimg dus nete ef the cede previsienm viz. 1313(a)
(ii) (iii) ef IREC Velume II ard alse taking due wete of
the directiens givem im the =imilar CAs. Im case the
applicent gets & faveurasle diseesal te his represeata-
tien frem Respendent-2, he is estitled fer arrears, if
ary, omrly from eme yesr wrier te filing ef this OA i.e,
frem 22-1-1995 (This OA is fileé em 22-1-1996)}. Time
fer cempliance is threé merths frem the date eof receiest
of this judgement.
€. OA is erdered acc.ri1;iij:—éjtljtftfi’;a’,,,éfzgfff

(R. Ramgaraiasn)
Mempeer (Admn.)

Dated : August 7, 96
Dictated inm Open Ceurt .
: Iy “”ﬂ’!’“
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0.A.N0,104/96

Copy te:

u

1< The Senier Dlvmsxnnal fersennel DOfficsr,
South Central Railuway, .
vijayaweds Divisien,
Vijayawada,

2/ Diyisional Rajilway Manager,
South Central Railway,
Vijayawada Divisicn,
ijayauada,

3+ General Manpager,
Spdth Central Railuway,
Railnilayam, _
Secunderabad. .
4. One copy te Mr.Narasimha Sarma, Advecats,
CAT,Hyderabad. o

5¢ One copy to MpJ0.F.Paul, 8C fer Ralluays,
CAT, Hyderabad.

6. Cne copy to Lihrary,C&T;Hyderébad;

7. One duplicate copy?
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